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* learned counsel for the petitioners . “P X
? |

Shri Bew.Mishra-II h&s given me a brief “
background of this case. The application pX= Y
under Section 19 is filed against the order

dated 23.11.1995, which is Annexure-4 to

the petition. The two applicants mentioned

at S1, No., 2 and 3 in this order are o% ‘}M(’
directed to report to Reputy Construction

Te lecom Engineer, Bhubaneswa@r. It is stated|

tha@t they hdve not been relieved so far. ( '

The applicants state that they are working WA
in the Khurda Division of S.EJ.,Railways which

is @ different establishment from that of

construction work @nd the establishment
cadres of both are gifferent. He cites the
letter of Railway Board dated 25.4.1988
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ways, Khurd@ Rodg, to dispose of these 30 ;
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«es2 [27.2.9¢ for this purpose. In this connection, he
| . draws my attention to para-13, page 6 .
of the application which states that the | /
petitioners hdve submitted representations *d
| to the authorities on 24.11.1995 and
; 14.12.1995 against the proposed trénsfer
to Construction Division, These petitions
l have not been disposed of. These petitions
i were addressed to, sday the counsel for
| the applicants, to the Divisionsl Railway
k | Menager, S.E.Railway, Khurde Road,
‘ Respondent No.2. These pet it ions hdve not i
peen annexed to the Original Application, RUTENCE 27.2 Qe
but as an averment hds been made, it wou ld ’—’-/é
, suffice to take notice. It would meet Copy of &dy w;p
< the ends of justice if @ direction is given @ C. (pra/”'
t o Respondent No.2 to dispose of these be Senb h’_m%,g
1 representations. R'C’SF"'B b/ g\‘
/ ', I accordingly direct Respondent \ tt%
‘ No.,2, Divisiondl Railway Manager, éiﬂail-}/ ' g0(Y
i) . .
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representat ions dedling with each and
every point in the order within & per icd
of three weeks from the date of receipt
of a copy of this order, @nd till that
time status qué should be mainta ined.

Thus the petition is disposed G"WC}/W (M,Ql
b P

of at the admission stage itself. t(ﬁg‘
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Hand over a copy of the order M
to the petitioner's counsel. S
f
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